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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC acts on children
falling ill in Patma

The National Human Rights
(NHRC), India took suo moto
cognisance of a media report that
more than 100 children fell ill
after consuming mid-day meal
in a government school, in the
Mokama area of Patna in Bi-
har on April 24. Reportedly, the
cook served the food to the chil-
dren after removing a dead snake
from it.

The Commission has issued
notices to the Chief Secretary,
Govt of Bihar and the Senior Su-
perintendent of Police, Patna, Bi-
har, calling for a detailed report
in the matter within two weeks.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC, India takes suo moto cognisance
of the rape and murder of a minor girl
The National Human Rights
Commission (NHRC), India has
taken suo moto cognisance of a
media report about the abduc-
tion, rape and murder of a minor
girl and the death of the arrested
accused in a police encounter in
Hubballi, Karnataka. The Com-
mission has issued notices to the
Chief Secretary and the Director
General of Police, Government of
Kamataka, calling for a detailed
report in the matter within four
weeks.,
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Protect vulnerable
people from summer
heat: NHRC to States

Commission suggests States to equip public spaces such as schools with

adequate ventilation, fans, drinking water, and basic medical supplies

Ishita Mishra
NEW DELHI

mid the ongoing
A heatwave, particu-
larly in the north-

ern, central and western
parts of the country, the
National Human Rights
Commission (NHRC) on
Thursday asked 11 States to
take immediate pre-emp-
tive measures to protect
vulnerable people, espe-
cially those from poorer
communities.

Highlighting data from
the National Crime Re-
cords Bureau (NCRB) that
reported 3,798 deaths bet-
ween 2018 and 2022 due to
heat and sun strokes, the
commission has empha-
sised the urgent need for
integrated and inclusive
measures to protect out-
door workers, elderly citi-
zens, children, and the
homeless, who are at risk
due to the lack of adequate
shelter and resources.

In a letter to the Chief
Secretaries of Punjab, Ha-
ryana, Uttar Pradesh, Bi-
har, Jharkhand, West Ben-
gal, Odisha, Andhra
Pradesh, Telangana, Maha-
rashtra, and Rajasthan, the
NHRC called for the provi-
sioning of shelters and re-
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Noon-time nap: A man and dog take shelter from the midday heat
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beneath a metro pillar in Hyderabad on Thursday. 6. RAMAKRISHNA

lief materials, changes in
working hours, and stan-
dard procedures to treat
heat-related illnesses.

Treatment protocols
In its communication to
the States, the commission
reiterated the National Dis-
aster Management Author-
ity (NDMA) guidelines on
mitigating the impact of
heatwaves, including the
need to establish and im-
plement treatment proto-
cols for  heatrelated
illnesses.

The commission sug-
gested that the States equip
public spaces such as

schools, anganwadi
centres, and community
halls with adequate ventila-
tion, fans, drinking water,
and basic medical
supplies.

“Ensure supply of fans,
cool roof materials, and
ORS sachets to families in
informal settlements and
labour  colonies and
amend working hours,
provide shaded rest zones,
hydration support, and en-
courage the use of protec-
tive clothing,” the commis-
sion said.

The States were asked to
submit action-taken re-
ports in this regard.
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Protect vulnerable
people from summer
heat: NHRC to States

Commission suggests States to equip public spaces such as schools with

adequate ventilation. fans, drinking water, and basic medical supplies

Ishita Mishra
NEW DELHI

mid the ongoing
A heatwave, particu-
larly in the north-

ern, central and western
parts of the country, the
National Human Rights
Commission (NHRC) on
Thursday asked 11 States to
take immediate pre-emp-
tive measures to protect
vulnerable people, espe-
cially those from poorer
communities.

Highlighting data from
the National Crime Re-
cords Bureau (NCRB) that
reported 3,798 deaths bet-
ween 2018 and 2022 due to
heat and sun strokes, the
commission has empha-
sised the urgent need for
integrated and inclusive
measures to protect out-
door workers, elderly citi-
zens, children, and the
homeless, who are at risk
due to the lack of adequate
shelter and resources.

In a letter to the Chief
Secretaries of Punjab, Ha-
ryana, Uttar Pradesh, Bi-
har, Jharkhand, West Ben-
gal, Odisha, Andhra
Pradesh, Telangana, Maha-
rashtra, and Rajasthan, the
NHRC called for the provi-
sioning of shelters and re-
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Noon-time nap: A man and dog take shelter from the midday heat
beneath a metro pillar in Hyderabad on Thursday. G. RAMAKRISHNA

lief materials, changes in
working hours, and stan-
dard procedures to treat
heat-related illnesses.

Treatment protocols
In its communication to
the States, the commission
reiterated the National Dis-
aster Management Author-
ity (NDMA) guidelines on
mitigating the impact of
heatwaves, including the
need to establish and im-
plement treatment proto-
cols for Theatrelated
illnesses.

The commission sug-
gested that the States equip
public spaces such as

schools, anganwadi
centres, and community
halls with adequate ventila-
tion, fans, drinking water,
and basic medical
supplies.

“Ensure supply of fans,
cool roof materials, and
ORS sachets to families in
informal settlements and
labour  colonies and
amend working hours,
provide shaded rest zones,
hydration support, and en-
courage the use of protec-
tive clothing,” the commis-
sion said.

The States were asked to
submit action-taken re-
ports in this regard.
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Protect vulnerable
people from summer
heat: NHRC to States

Commission suggests States to equip public spaces such as schools with

adequate ventilation. fans, drinking water, and basic medical supplies

Ishita Mishra
NEW DELHI

mid the ongoing
A heatwave, particu-
larly in the north-

ern, central and western
parts of the country, the
National Human Rights
Commission (NHRC) on
Thursday asked 11 States to
take immediate pre-emp-
tive measures to protect
vulnerable people, espe-
cially those from poorer
communities.

Highlighting data from
the National Crime Re-
cords Bureau (NCRB) that
reported 3,798 deaths bet-
ween 2018 and 2022 due to
heat and sun strokes, the
commission has empha-
sised the urgent need for
integrated and inclusive
measures to protect out-
door workers, elderly citi-
zens, children, and the
homeless, who are at risk
due to the lack of adequate
shelter and resources.

In a letter to the Chief
Secretaries of Punjab, Ha-
ryana, Uttar Pradesh, Bi-
har, Jharkhand, West Ben-
gal, Odisha, Andhra
Pradesh, Telangana, Maha-
rashtra, and Rajasthan, the
NHRC called for the provi-
sioning of shelters and re-
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Noon-time nap: A man and dog take shelter from the midday heat
beneath a metro pillar in Hyderabad on Thursday. G. RAMAKRISHNA

lief materials, changes in
working hours, and stan-
dard procedures to treat
heat-related illnesses.

Treatment protocols
In its communication to
the States, the commission
reiterated the National Dis-
aster Management Author-
ity (NDMA) guidelines on
mitigating the impact of
heatwaves, including the
need to establish and im-
plement treatment proto-
cols for Theatrelated
illnesses.

The commission sug-
gested that the States equip
public spaces such as

schools, anganwadi
centres, and community
halls with adequate ventila-
tion, fans, drinking water,
and basic medical
supplies.

“Ensure supply of fans,
cool roof materials, and
ORS sachets to families in
informal settlements and
labour  colonies and
amend working hours,
provide shaded rest zones,
hydration support, and en-
courage the use of protec-
tive clothing,” the commis-
sion said.

The States were asked to
submit action-taken re-
ports in this regard.
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Protect vulnerable
people from summer
heat: NHRC to States

Commission suggests States to equip public spaces such as schools with

adequate ventilation. fans, drinking water, and basic medical supplies

Ishita Mishra
NEW DELHI

mid the ongoing
A heatwave, particu-
larly in the north-

ern, central and western
parts of the country, the
National Human Rights
Commission (NHRC) on
Thursday asked 11 States to
take immediate pre-emp-
tive measures to protect
vulnerable people, espe-
cially those from poorer
communities.

Highlighting data from
the National Crime Re-
cords Bureau (NCRB) that
reported 3,798 deaths bet-
ween 2018 and 2022 due to
heat and sun strokes, the
commission has empha-
sised the urgent need for
integrated and inclusive
measures to protect out-
door workers, elderly citi-
zens, children, and the
homeless, who are at risk
due to the lack of adequate
shelter and resources.

In a letter to the Chief
Secretaries of Punjab, Ha-
ryana, Uttar Pradesh, Bi-
har, Jharkhand, West Ben-
gal, Odisha, Andhra
Pradesh, Telangana, Maha-
rashtra, and Rajasthan, the
NHRC called for the provi-
sioning of shelters and re-
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Noon-time nap: A man and dog take shelter from the midday heat
beneath a metro pillar in Hyderabad on Thursday. G. RAMAKRISHNA

lief materials, changes in
working hours, and stan-
dard procedures to treat
heat-related illnesses.

Treatment protocols
In its communication to
the States, the commission
reiterated the National Dis-
aster Management Author-
ity (NDMA) guidelines on
mitigating the impact of
heatwaves, including the
need to establish and im-
plement treatment proto-
cols for Theatrelated
illnesses.

The commission sug-
gested that the States equip
public spaces such as

schools, anganwadi
centres, and community
halls with adequate ventila-
tion, fans, drinking water,
and basic medical
supplies.

“Ensure supply of fans,
cool roof materials, and
ORS sachets to families in
informal settlements and
labour  colonies and
amend working hours,
provide shaded rest zones,
hydration support, and en-
courage the use of protec-
tive clothing,” the commis-
sion said.

The States were asked to
submit action-taken re-
ports in this regard.




NATIONAL HUMAN
RIGHTS COMMISSION

HINDU, Bengaluru, 2.5.2025

Page No. 15, Size:(7.26)cms X (12.37)cms.

Protect vulnerable
people from summer
heat: NHRC to States

Commission suggests States to equip public spaces such as schools with

adequate ventilation. fans, drinking water, and basic medical supplies

Ishita Mishra
NEW DELHI

mid the ongoing
A heatwave, particu-
larly in the north-

ern, central and western
parts of the country, the
National Human Rights
Commission (NHRC) on
Thursday asked 11 States to
take immediate pre-emp-
tive measures to protect
vulnerable people, espe-
cially those from poorer
communities.

Highlighting data from
the National Crime Re-
cords Bureau (NCRB) that
reported 3,798 deaths bet-
ween 2018 and 2022 due to
heat and sun strokes, the
commission has empha-
sised the urgent need for
integrated and inclusive
measures to protect out-
door workers, elderly citi-
zens, children, and the
homeless, who are at risk
due to the lack of adequate
shelter and resources.

In a letter to the Chief
Secretaries of Punjab, Ha-
ryana, Uttar Pradesh, Bi-
har, Jharkhand, West Ben-
gal, Odisha, Andhra
Pradesh, Telangana, Maha-
rashtra, and Rajasthan, the
NHRC called for the provi-
sioning of shelters and re-
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Noon-time nap: A man and dog take shelter from the midday heat
beneath a metro pillar in Hyderabad on Thursday. G. RAMAKRISHNA

lief materials, changes in
working hours, and stan-
dard procedures to treat
heat-related illnesses.

Treatment protocols
In its communication to
the States, the commission
reiterated the National Dis-
aster Management Author-
ity (NDMA) guidelines on
mitigating the impact of
heatwaves, including the
need to establish and im-
plement treatment proto-
cols for Theatrelated
illnesses.

The commission sug-
gested that the States equip
public spaces such as

schools, anganwadi
centres, and community
halls with adequate ventila-
tion, fans, drinking water,
and basic medical
supplies.

“Ensure supply of fans,
cool roof materials, and
ORS sachets to families in
informal settlements and
labour  colonies and
amend working hours,
provide shaded rest zones,
hydration support, and en-
courage the use of protec-
tive clothing,” the commis-
sion said.

The States were asked to
submit action-taken re-
ports in this regard.
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Protect vulnerable
people from summer
heat: NHRC to States

Commission suggests States to equip public spaces such as schools with

adequate ventilation, fans, drinking water. and basic medical supplies

Ishita Mishra
NEW DELHI

mid the ongoing
A heatwave, particu-
larly in the north-

ern, central and western
parts of the country, the
National Human Rights
Commission (NHRC) on
Thursday asked 11 States to
take immediate pre-emp-
tive measures to protect
vulnerable people, espe-
cially those from poorer
communities.

Highlighting data from
the National Crime Re-
cords Bureau (NCRB) that
reported 3,798 deaths bet-
ween 2018 and 2022 due to
heat and sun strokes, the
Commission has empha-
sised the urgent need for
integrated and inclusive
measures to protect out-
door workers, elderly citi-
zens, children, and the
homeless, who are at risk
due to the lack of adequate
shelter and resources.

In a letter to the Chief
Secretaries of Punjab, Ha-
ryana, Uttar Pradesh, Bi-
har, Jharkhand, West Ben-
gal, Odisha, Andhra
Pradesh, Telangana, Maha-
rashtra, and Rajasthan, the
NHRC called for the provi-
sioning of shelters and re-

Noon-time nap: A man and dog take shelter from the midday heat
beneath a metro pillar in Hyderabad on Thursday. 6. RAMAKRISHNA

lief materials, changes in
working hours, and stan-
dard procedures to treat
heat-related illnesses.

Treatment protocols
In its communication to
the States, the Commission
reiterated the National Dis-
aster Management Author-
ity (NDMA) guidelines on
mitigating the impact of
heatwaves, including the
need to establish and im-
plement treatment proto-
cols for heatrelated
illnesses.

The commission sug-
gested that the States equip
public spaces such as

schools, anganwadi
centres, and community
halls with adequate ventila-
tion, fans, drinking water,
and basic medical
supplies.

“Ensure supply of fans,
cool roof materials, and
ORS sachets to families in
informal settlements and
labour colonies and
amend working hours,
provide shaded rest zones,
hydration support, and en-
courage the use of protec-
tive clothing,” the Commis-
sion said.

The States were asked to
submit action-taken re-
ports in this regard.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC probes snake
in school lunch after
100 children fall sick

MEW DELHI: India’s human
rights body said Thursday
it was investigating reporis
more than 100 children fell
sick after eating a school
hanch served after a dead
snake was [bund in the
food.“Reportedly, the cook
served the food to the chil-
dren after removing a dead
snake from it the MNational
Human Rights Commission
(NHRC) said 1n a statement.
The meal was served last
week In a government-run
school in the city of Mokama
inBihar, one ol India’s poorest
states, it said, The commission
demanded local government
officials and police investigate
meclia reports that “more than
100children fell ill " aftereating
lheschmlhmchﬂheimiﬁmt
sparked angry demonstrations
from thechildren's families.”
Thenews about the children
fallingill, due tothe consump-
tion of the midday meal, led
to the blocking of the road by
the protesting villagers,™ it
said.Free lunches are offered
to millions of children in gov-
ernment schools throughout
Indiz, seen by authorities as
a way toensourage chi
to continue their education.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC takes notice of
over 100 children taken
ill after consuming
mid-day meal

Patna: The National Human Rights
Commission (NHRS) took suo motu
cognizance of media reports of more
than 100 children falling ill after con-
suming mid-day meal in a govern-
ment school in Mokama of Patna
district.

Official sources said here on
Wednesday that the commission
served notice to the state chief secre-
tary and Senior Police Superinten-
dent of Patna to furnished detail re-
port within 2 weeks about the inci-
dent.

The commission has also asked
the chief secretary and the senior
police Superintendent of Patna to
mention the health condition of the
victim children.
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NATIONAL HUMAN
RIGHTS COMMISSION

Police inaction in missing child

case a grave concern: NHRC
‘No Isolated Incident As 3.4k Women, Girls Go Missing In 3 Yrs’

Times NEws NETWORK

Bhopal: The National Hu-
man Rights Commission
(NHRC) India on Thursday
took suo motu cognizance of
the reported police inaction
and lack of a fair probe in
finding a missing 6-year-old
girl from Bhopal even 18 days
after the incident.

The commission stated re-
portedly, this is not just one
case of disappearance, as
over 3,400 women and girls
have gone missinginthestate
during the last three years, as
per the data of the Madhya
Pradesh police. Allegedly, the
CCTV networks are patchy,
rapid-response teams are

missing in ac-
tion, and there
@ isnocoordina-
tion between
the units.
The com-
mission 1s-
sued notices to the chief sec-
retary and the director gener-
al of police, Madhya Pradesh,
calling for a detailed report
within two weeks.

NHRC, India stated that
eveneighteen daysafter, asix-
year-old girl went missing
from an under-bridge in Koh-
e-Fiza area in Bhopal, Mad-
hya Pradesh, the Police have
Nno answers.

The commissionstatedre-
portedly, the missing girl’s

homeless mother with eight
children suspectsthe involve-
ment of one of therelativesin
the disappearance of her
daughter, but the police is not
conducting a fair investiga-
tion,and noarrests have been
made in the matter to date.
The Commission observ-
ed that the contents of the
media reports, if true, raisea
serious issue of violation of
humanrights.
Accordingtothe mediare-
ports, carried on April 25,
2025, a drive under the name
'Operation Muskan'
launched last year by the
State police to rescue and re-
habilitate the missing girls
has not shown any results.



DAINIK BHASKAR, Ajmer, 2.5.2025
Page No. 3, Size:(14.08)cms X (19.42)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

ﬂmm‘hlgmﬂﬁldié;l
facdi...sftwor i 3 aaa & Sasm Bt

vaR/A el | T TR, YeE, #@@mn, 74,
THARER 3T 3 TR R, @Rgs, Wvem a5,
Hea @M F N ﬁaﬂm AR, S,



NEW INDIAN EXPRESS, Online, 2.5.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

New Indian Express

Bihar: NHRC probes snake in school lunch after 100 children fall sick

https://www.newindianexpress.com/nation/2025/May/01/bihar-nhrc-probes-snake-in-
school-lunch-after-100-children-fall-sick

"Reportedly, the cook served the food to the children after removing a dead snake from
it," the National Human Rights Commission (NHRC) said in a statement.

NEW DELHI: India's human rights body said Thursday it was investigating reports more
than 100 children fell sick after eating a school lunch served after a dead snake was
found in the food.

"Reportedly, the cook served the food to the children after removing a dead snake from
it," the National Human Rights Commission (NHRC) said in a statement.

The meal was served last week in a government-run school in the city of Mokama in
Bihar, one of India's poorest states, it said.

The commission demanded local government officials and police investigate media
reports that "more than 100 children fell ill* after eating the school lunch.

The incident sparked angry demonstrations from the children's families.

"The news about the children falling ill, due to the consumption of the midday meal, led
to the blocking of the road by the protesting villagers," it said.

Free lunches are offered to millions of children in government schools throughout India,
seen by authorities as a way to encourage children to continue their education.

The commission said it demanded a "detailed report" from senior state officials and the
police, to include "the health status of the children".

It said the report, if confirmed, poses the "serious issue of violation of the human rights
of the students," the statement added.

In 2013, 23 schoolchildren died after being served a meal laced with pesticides in Saran
district of Bihar. The disaster prompted the government to improve food safety in
schools.
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NATIONAL HUMAN
RIGHTS COMMISSION

News X

Dead Snake Found In School Meal: Over 100 Children Fall lll In Bihar,
NHRC Orders Probe

https://www.newsx.com/india/dead-snake-found-in-school-meal-over-100-children-fall-
ill-in-bihar-nhrc-orders-probe/

More than 100 children fell ill after allegedly being served a school lunch contaminated
by a dead snake at a government-run school in Bihar's Mokama block. The incident has
triggered mass protests and a human rights inquiry, with villagers claiming the
contaminated food was served despite warnings.

More than 100 children reportedly fell ill after consuming a mid-day meal allegedly
contaminated by a dead snake at a government-run school in Bihar’'s Mokama block.

The incident, which took place last week at the Upkramit Madhya Vidyalaya in Mekra
village, has triggered outrage among locals and drawn the attention of the National
Human Rights Commission (NHRC), which on Thursday said it had taken cognisance of
the matter and launched an inquiry.

“‘Reportedly, the cook served the food to the children after removing a dead snake from
it,” the NHRC said in a statement, terming the reports “serious” and demanding an
urgent probe by state authorities and police.

Panic and Protests Follow Mass lliness Following Dead Snake in Food

A media report dated April 25, as cited by Business Standard, noted that around 500
children were served the mid-day meal that day. Soon after consumption, many began
complaining of dizziness and vomiting. Over two dozen children were rushed to
Mokama'’s referral hospital, while two others were treated at the Barh sub-divisional
hospital.

Witnesses and villagers alleged that chaos broke out when the children began vomiting
shortly after lunch. According to their accounts, a snake had fallen into the food during
preparation. Though it was removed, the food was still served to students.

“The news about the children falling ill, due to the consumption of the midday meal, led
to the blocking of the road by the protesting villagers,” the NHRC statement added,
confirming that the incident had sparked local unrest.

Enraged by the episode, locals blocked National Highway 31, demanding immediate
action against the school administration and those responsible.

Allegations of Intimidation and Abandonment After Dead Snake Found in Food

Multiple villagers claimed that some children had refused to eat the food once they
learned about the snake, but were allegedly forced or intimidated into consuming it.
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In a startling accusation, children reported that once the food was served, teachers
locked the school and fled, leaving the students unattended. The village plunged into
panic until police arrived and transported all affected students to nearby medical
facilities.

Doctors who examined the children reported no traces of poisonous substances in their
systems. While this may rule out snake venom or chemical contamination, it has not
calmed public anger or diminished the gravity of the allegations.

Sub-Divisional Magistrate (SDM) Subham Kumar assured the media that a full
investigation had been initiated. “We are looking into every detail and will ensure
appropriate action is taken based on the findings,” he said.

NHRC: Possible Violation of Human Rights

The NHRC has sought a “detailed report” from senior Bihar government officials and law
enforcement, including updates on the health of the children and the outcome of the
investigation.

“If the media reports are found to be true, it would amount to a serious issue of violation
of the human rights of the students,” the Commission noted.

This latest episode has revived painful memories of a 2013 tragedy in Bihar’s Saran
district, where 23 children died after consuming a mid-day meal laced with pesticides.
That incident had spurred promises of reform and tighter food safety norms in school
kitchens—a commitment that now stands in question.

India’s mid-day meal scheme remains one of the world’s largest school lunch
programmes, feeding millions of children daily in government schools. Intended to boost
attendance and address child malnutrition, the scheme has often faced scrutiny over
hygiene, oversight, and execution—issues that have once again come to the fore in
Mekra.
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From Manipur to concerns about autonomy, why India’s human rights
watchdog NHRC faces downgrade

https://theprint.in/india/from-manipur-to-concerns-about-autonomy-why-indias-human-
rights-watchdog-nhrc-faces-downgrade/2611095/

India may lose its voting rights in key human rights forums as NHRC's ‘A’ status hangs
in balance. NHRC has lodged a formal challenge under GANHRI’s internal appeal
process.

New Delhi: A United Nations-linked body has recommended downgrading the
accreditation status of the National Human Rights Commission (NHRC), a move that
could strip the institution of its voting rights in key international human rights forums and
diminish the country’s role in global human rights discussions.

The Global Alliance of National Human Rights Institutions (GANHRI), through its Sub-
Committee on Accreditation (SCA), has advised reducing the NHRC’s rating from ‘A’ to
‘B’ status, citing concerns about the commission’s independence and lack of full
compliance with international standards.

The recommendation, made during GANHRI’'s 45th session in March, will not take effect
before 2026, giving the NHRC time to implement reforms. The NHRC'’s accreditation
has already been deferred two years in a row since 2023 because of unresolved
concerns from earlier reviews over issues such as lack of independence, inadequate
diversity, appointment transparency and limited engagement with civil society.

Some of the key issues flagged by the SCA in its latest report include the involvement of
police officers in NHRC investigations, the government’s role in appointing the Secretary
General and inadequate responses to human rights violations, notably in Manipur.

The SCA also criticised the NHRC’s appointment processes, lack of diversity—
particularly gender and minority representation—and insufficient engagement with civil
society.

“The SCA emphasises that the GANHRI accreditation system is a peer review
mechanism which requires NHRIs to maintain their independence. In view of the
information before it, the SCA is concerned that the institution’s independence and
effectiveness has not been sufficiently maintained in line with the requirements of the
Paris Principles,” GANHRI said in the report.

“The SCA, in receipt of third-party information during its previous sessions, was
concerned that the NHRC was not demonstrating adequate efforts to address human
rights violations at a systemic level, nor has the institution spoken out on these issues in
a manner that promotes and protects all human rights.”
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An independent international network, GANHRI oversees the accreditation and review
of around 120 national human rights institutions (NHRIs) to ensure they meet the
standards set out in the Paris Principles adopted by the UN in 1993.

It currently recognises 88 institutions with ‘A’ status and 32 with ‘B’ status. Only ‘A’-rated
bodies are allowed to vote, hold leadership roles and directly participate in UN Human
Rights Council proceedings.

As of 23 April, 2025, the SCA’'s recommendations remain under review after the NHRC
lodged a formal challenge under GANHRI’s internal appeal process.

Established in 1993, the NHRC received its first accreditation in 1999. It was granted ‘A’
status in 2006, reflecting full compliance with the Paris Principles, and successfully
retained this status during its next review in 2011.

However, during a 2016 review, the SCA deferred the NHRC'’s re-accreditation—and
postponed making a final decision on the NHRC’s status due to unresolved concerns.

The delay was due to concerns such as the process of appointing representatives and
the lack of gender balance and diversity within the NHRC’s staffing. Despite these
issues, the SCA ultimately reinstated the NHRC’s ‘A’ status in 2017.

Concerns flagged by SCA

The SCA raised multiple concerns about India’s NHRC in its downgrade
recommendations. One of the issues it flagged was the involvement of police officers in
investigations. The SCA expressed concern over Section 11 of the Protection of Human
Rights Act (PHRA), 1993, which mandates the central government to provide police
officers, including high-ranking ones, to assist the NHRC.

The SCA believes this arrangement raises serious issues of perceived or actual conflict
of interest, especially when allegations of human rights violations involve the police
themselves. Such involvement can undermine the impartiality of investigations and
restrict victims’ access to justice.

While the NHRC responded by highlighting internal efforts to select non-police
personnel and clarified that officers are not appointed without its approval, the SCA
found these measures inadequate. It emphasised the need to amend Section 11 to fully
eliminate the government’s role in seconding police officers for investigative duties.

The SCA also expressed concern about the NHRC’s response to human rights
violations. It said that the Commission was not sufficiently vocal or proactive in
addressing widespread or systematic human rights violations in India.

Specific issues included shrinking civic space, targeting of human rights defenders and
journalists, police abuses, custodial deaths, and weak follow-up on recommendations.

“The SCA noted that while the NHRC has reported that it has taken cognizance of
cases of human rights violations against human rights defenders and journalists and
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reconstituted its core working group on civil society, the SCA is concerned the NHRC
has not provided adequate information about how they are addressing the shrinking
civic space and increased instances of targeting human rights defenders, journalists,
and perceived critics,” it said.

“The SCA is also concerned that the NHRC has not publicly communicated its positions
on these issues in a way that promotes the credibility of the institution and addresses
the systemic nature of these violations.”

Although the NHRC listed various actions and investigations, including its handling of
hate speech and minority issues, and stated that it works closely with state human
rights commissions, the SCA concluded that the response was still lacking. It stressed
the need for the NHRC to take a more public and assertive stance in defending human
rights and ensuring accountability.

The SCA also raised concerns about the NHRC’s lack of action in Manipur on human
rights abuses since May 2023. It said that despite widespread violence—including over
200 deaths, the displacement of nearly 60,000 people, reports of extrajudicial killings,
sexual violence and torture—the Commission did not conduct any on-ground
investigation until the Supreme Court intervened in July 2023 and initiated its own

inquiry.
The SCA added that the NHRC was excluded from this judicial inquiry. Following this,

the NHRC registered 25 cases related to rights violations in Manipur and recommended
compensation.

The appointment of the Secretary General was another critical issue the SCA raised.
The SCA expressed concern about the government’s role in appointing the NHRC'’s
Secretary General, a senior official critical to the Commission’s operations.

The current structure allows the central government to assign a senior civil servant to
this position, which, according to the SCA, raises doubts about the NHRC’s
independence.

Although the NHRC defended the practice—arguing that a senior officer is necessary to
effectively coordinate with government agencies and that the current Secretary General
is a retired civil servant under its control—the SCA insisted the risk of external influence
remains. It recommended that the NHRC be empowered to recruit the Secretary
General independently through amendments to the PHRA.

Lack of pluralism and gender diversity was one of the reasons cited for the downgrade
recommendation. The SCA flagged the NHRC'’s lack of diversity, particularly the
underrepresentation of women and minority communities.

As of March 2025, only one of six standing commissioner positions was held by a
woman, and a significant gender imbalance persisted among the staff—246 men to just
93 women. Furthermore, two commissioner positions remained vacant.
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While the NHRC cited recent efforts to improve gender representation in recruitment
and stated its commitment to pluralism, the SCA concluded that these actions were not
enough. It urged the NHRC to actively promote diversity in leadership and staffing and
to continue pushing for legislative reforms that ensure equitable representation.

The SCA raised concerns about the transparency and inclusiveness of the NHRC'’s
leadership appointment process.

While under Section 4 of the PHRA, appointments are made by the President based on
recommendations from a committee of elected officials, the process lacks requirements
for advertising vacancies or broader consultations with stakeholders.

The NHRC defended its process as participatory, arguing that nominations are open
and that public advertisements might deter qualified candidates.

It argued that high-level appointments in India, especially in bodies like the NHRC, have
historically followed a closed-door nomination and consultation model, where names are
proposed by political leadership or peers, as there are concerns about public scrutiny
and prestige.

However, the SCA maintained that a clear, participatory and merit-based appointment
process in law or regulations is essential for public trust and institutional independence.

Another issue it highlighted was the NHRC’s engagement with civil society. The SCA
emphasised the importance of meaningful, ongoing cooperation with civil society and
human rights defenders. It said it found the NHRC’s engagement with NGOs and civil
society groups insufficiently robust and inclusive.

“The SCA, taking note of third-party information, the response of the NHRC and other
information before it, also recommended that the NHRC takes additional steps to
ensure constructive engagement and cooperation with civil society and HRDs, and
address systemic violations of human rights while ensuring effective follow up with the
state and making its positions publicly available,” said the report.

The NHRC said such criticism came from a limited number of NGOs and that it
maintains constructive relations with many organisations.

However, drawing on broad civil society inputs, the SCA remained unconvinced. It
recommended that the NHRC take stronger steps to build regular and open dialogue
with a wide range of civil society actors beyond formal settings.

What is GANHRI accreditation system

The UN'’s Office of the High Commissioner for Human Rights (OHCHR) has an official
partnership with GANHRI and its activities are aligned with UN standards, particularly
the Paris Principles.
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GANHRI’s accreditation process, conducted every five years by its SCA, assigns each
NHRI a status based on its level of compliance: ‘A’ status signifies full adherence to the
Paris Principles, while ‘B’ status reflects partial compliance.

‘A’ status grants institutions full participation rights in both international and regional
NHRI activities. They can vote, hold leadership roles within GANHRI's Bureau and its
sub-committees, and actively engage in the work of the United Nations Human Rights
Council. This includes speaking during agenda items, submitting documentation and
having designated seating.

On the other hand, ‘B’ status institutions can attend international and regional meetings
as observers but do not have voting rights and cannot assume leadership roles. They
are also restricted from participating directly in the UNHRC sessions—they cannot take
the floor, submit documents or receive NHRI-specific badges.

At the UNHRC, ‘A’ status NHRIs receive special accreditation badges that grant them
designated seating and access to certain restricted areas, while ‘B’ status bodies get
observer-only access, which significantly reduces their visibility and influence in UN
processes.

The Paris Principles, endorsed by the United Nations General Assembly in 1993, serve
as the international benchmark for the functioning of NHRIs.

These principles outline the dual role of NHRIs: to protect and promote human rights.
Protection involves handling complaints, conducting investigations, resolving disputes,
mediating conflicts and monitoring various human rights issues.

NHRIs are assessed by GANHRI based on six key criteria: a broad human rights
mandate, independence from government, legal or constitutional guarantees of
autonomy, pluralistic representation, sufficient resources and strong investigative
powers.
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India News | NHRC Takes Suo Motu Cognizance of Bhopal Missing
Girl Case, Seeks Report from MP Govt

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognizance-of-bhopal-
missing-girl-case-seeks-report-from-mp-govt-6823104.html

New Delhi [India), May 1 (ANI): The National Human Rights Commission (NHRC) has taken suo motu
cognizance of a media report that even after 18 days, there has been no breakthrough in the case of
a six-year-old girl who went missing from an under-bridge in Koh-e-Fiza area in Madhya Pradesh's
Bhopal.

The Commission has issued notices to the Chief Secretary and the Director General of Police (DGP)
of Madhya Pradesh, seeking a detailed report within two weeks, as per an official release.

Reportedly, the missing child's mother, a homeless woman with eight children, suspects the
involvement of one of the relatives in the disappearance of her daughter. But the police is not
conducting a fair investigation, and no arrests have been made in the matter to date, the release said.

It further added, "Reportedly, this is not just one case of disappearance, as over 3,400 women and
girls have gone missing in the State during the last three years, as per the data of the Madhya
Pradesh police. Allegedly, the CCTV networks are patchy, rapid-response teams are missing in
action, and there is no coordination between the units."

"The Commission observed that the contents of the news report, if true, raise a serious issue of
violation of human rights. Therefore, it has issued notices to the Chief Secretary and the Director
General of Police, Government of Madhya Pradesh, calling for a detailed report in the matter within
two weeks," the release read.

According to the media report, carried on April 25, 2025, a drive under the name 'Operation Muskan'
launched last year by the State police to rescue and rehabilitate the missing girls has not shown any
results, the release further added.

Meanwhile, reacting to the Bhopal minor girl's missing case, Bhopal Commissioner of Police
Harinarayanchari Mishra said that a Special Investigation Team (SIT) was probing the matter.

According to police data, the incident of the minor girl going missing happened on the intervening
night of April 5 and April 6 at around 2 am.

The case was registered in the matter on April 22 under Section 137(2) (Punishment for Kidnapping)
of the Bharatiya Nyay Sahita (BNS). (ANI)
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NHRC asks 11 States to protect vulnerable people from heat waves

https://www.thehindu.com/news/national/nhrc-asks-11-states-to-protect-vulnerable-
people-from-heat-waves/article69521403.ece

Commission highlights NCRB data showing 3,798 deaths due to heat, sun strokes
between 2018 and 2022; calls for changes in working hours, treatment protocols, and
shelters equipped with relief materials

Amid the ongoing heat wave, particularly in the northern, central and western parts of
the country, the National Human Rights Commission (NHRC) on Thursday (May 1,
2025) asked 11 States to take immediate pre-emptive measures to protect vulnerable
people, especially those from poorer communities.

Highlighting data from the National Crime Records Bureau (NCRB) that reported 3,798
deaths between 2018 and 2022 due to heat and sun strokes, the Commission has
emphasised the urgent need for integrated and inclusive measures to protect outdoor
workers, elderly citizens, children, and the homeless, who are at risk due to the lack of
adequate shelter and resources.

In a letter to the Chief Secretaries of Punjab, Haryana, Uttar Pradesh, Bihar, Jharkhand,
West Bengal, Odisha, Andhra Pradesh, Telangana, Maharashtra, and Rajasthan, the
NHRC called for the provisioning of shelters and relief materials, changes in working
hours, and standard procedures to treat heat-related illnesses.

Treatment protocols

In its communication to the States, the Commission reiterated the National Disaster
Management Authority (NDMA) guidelines on mitigating the impact of heat waves,
including the need to establish and implement treatment protocols for heat-related
illnesses.

The Commission suggested that the States equip public spaces such as schools,
anganwadi centres, and community halls with adequate ventilation, fans, drinking water,
and basic medical supplies.

“Ensure supply of fans, cool roof materials, and ORS sachets to families in informal
settlements and labour colonies and amend working hours, provide shaded rest zones,
hydration support, and encourage the use of protective clothing,” the Commission said.
The States were asked to submit action-taken reports in this regard.
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NHRC asks 11 states to take ‘preemptive measures’ to protect vulnerable
people from heat

https://www.dailyexcelsior.com/nhrc-asks-11-states-to-take-preemptive-measures-to-
protect-vulnerable-people-from-heat/

NEW DELHI, May 1: In view of soaring temperatures in several parts of the country, the
NHRC has asked 11 states to take “immediate preemptive measures” to protect the
vulnerable sections of society, who are at a risk of suffering heat-related illnesses.

The National Human Rights Commission, in a statement issued on Thursday,
highlighted data from the National Crime Records Bureau (NCRB) about the “reported
deaths of 3,798 persons between 2018 to 2022 due to heat and sun strokes”, and
emphasised the urgent need for “integrated and inclusive measures”.

The NHRC, in its letter sent to chief secretaries of Punjab, Haryana, Uttar Pradesh,
Bihar, Jharkhand, West Bengal, Odisha, Andhra Pradesh, Telangana, Maharashtra, and
Rajasthan, called for provisioning of shelters, supply of relief material, amendment of
working hours and availability of standard procedures for treating heat-related ilinesses.

These states have been asked to “submit action taken reports” to protect the lives of
those vulnerable to heat waves, especially the economically weaker ones, as per the
existing standard operating procedures or guidelines issued by the National Disaster
Management Authority (NDMA) to mitigate the impact of heat waves, it said.

In view of the heatwaves during summer, particularly in the northern, central and
western parts of the country, the NHRC has “asked the eleven states to take immediate
preemptive measures to protect the vulnerable people, especially economically weaker
sections, outdoor workers, the elderly, children and the homeless, who are at risk due to
lack of adequate shelter and resources,” the rights panel said.

In its communication to the states, the NHRC has reiterated the guidelines of the NDMA
to mitigate the impacts of heat waves.

These guidelines include establishing and implementing standard procedures for
treating heat-related illnesses and treatment protocols; activating public spaces such as
schools, ‘anganwadi’ centres, and community halls with adequate ventilation, fans,
drinking water, and basic medical supplies.

Supplying fans, cool roof materials, and ORS sachets to families in informal settlements
and labour colonies, and amending working hours, providing shaded rest zones,
hydration support, and encouraging use of protective clothing are among the guidelines.
(PTI)
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NHRC asks 11 states to take 'preemptive measures' to protect
vulnerable people from heat

https://www.theweek.in/wire-updates/national/2025/05/01/des68-nhrc-states-heat.html

New Delhi, May 1 (PTI) In view of soaring temperatures in several parts of the country, the NHRC has
asked 11 states to take "immediate preemptive measures" to protect the vulnerable sections of
society, who are at a risk of suffering heat-related illnesses.

The National Human Rights Commission, in a statement issued on Thursday, highlighted data from
the National Crime Records Bureau (NCRB) about the "reported deaths of 3,798 persons between
2018 to 2022 due to heat and sun strokes", and emphasised the urgent need for "integrated and
inclusive measures".

The NHRC, in its letter sent to chief secretaries of Punjab, Haryana, Uttar Pradesh, Bihar,
Jharkhand, West Bengal, Odisha, Andhra Pradesh, Telangana, Maharashtra, and Rajasthan, called
for provisioning of shelters, supply of relief material, amendment of working hours and availability of
standard procedures for treating heat-related illnesses.

These states have been asked to "submit action taken reports" to protect the lives of those
vulnerable to heat waves, especially the economically weaker ones, as per the existing standard
operating procedures or guidelines issued by the National Disaster Management Authority (NDMA) to
mitigate the impact of heat waves, it said.

In view of the heatwaves during summer, particularly in the northern, central and western parts of
the country, the NHRC has "asked the eleven states to take immediate preemptive measures to
protect the vulnerable people, especially economically weaker sections, outdoor workers, the elderly,
children and the homeless, who are at risk due to lack of adequate shelter and resources," the rights
panel said.

In its communication to the states, the NHRC has reiterated the guidelines of the NDMA to mitigate
the impacts of heat waves.

These guidelines include establishing and implementing standard procedures for treating heat-
related illnesses and treatment protocols; activating public spaces such as schools, '‘anganwadi'
centres, and community halls with adequate ventilation, fans, drinking water, and basic medical
supplies.

Supplying fans, cool roof materials, and ORS sachets to families in informal settlements and labour
colonies, and amending working hours, providing shaded rest zones, hydration support, and
encouraging use of protective clothing are among the guidelines.
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NHRC asks Odisha, 10 other states to boost measures to prevent heat-
related deaths

https://www.orissapost.com/nhrc-asks-odisha-10-other-states-to-boost-measures-to-
prevent-heat-related-deaths/

New Delhi: Amid rising heatwaves in the country, the National Human Rights
Commission (NHRC) Thursday asked 11 states, including Odisha, to take immediate
pre-emptive measures to prevent heat-related deaths.

Measures must be taken to help “the vulnerable people, especially economically weaker
sections, outdoor workers, the elderly, children, and the homeless, who are at risk due
to the lack of adequate shelter and resources,” said the Commission.

In a letter to the Chief Secretaries of Punjab, Haryana, Uttar Pradesh, Bihar, Jharkhand,
West Bengal, Odisha, Andhra Pradesh, Telangana, Maharashtra, and Rajasthan, the
NHRC asked to provide the vulnerable with “shelters, supply of relief materials”.

As per NCRB data, 3,798 deaths were reported between 2018 to 2022 due to heat and
sun strokes.

The Commission emphasised the urgent need for integrated and inclusive measures,
including “amending working hours and to opt standard procedures for treating heat-
related illnesses”.

To mitigate the impacts of heat waves, NDMA guidelines suggest activating public
spaces such as schools, anganwadi centres, and community halls with adequate
ventilation, fans, drinking water, and basic medical supplies.

It also calls for the supply of fans, cool roof materials, and ORS sachets to families in
informal settlements and labour colonies, and to provide shaded rest zones, hydration
support, and encourage the use of protective clothing.

The Commission has asked the States to submit action-taken reports to protect the lives
of those vulnerable to heat waves.

Meanwhile, the India Meteorological Department (IMD) Wednesday said that several
regions of India will withess above-normal temperatures and an increased number of
heatwave days during May.

The heatwave days will likely prolong up to “four days — in Rajasthan, Haryana,
Punjab, Madhya Pradesh, Uttar Pradesh, Bihar, Jharkhand and Gangetic West Bengal,”
IMD Director General Mrutyunjay Mohapatra said in a media report.

In the wake of this, the Ministry of Health has issued an advisory urging people to
“protect from the heat”.
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In a post on social media platform X, it suggested people to avoid getting out in the sun
between 12 noon and 3 pm; and not to undertake any strenuous activity outside in the

afternoon.

The Ministry also advised people to ventilate their homes properly, avoid eating stale
food, alcohol, tea, or coffee; and not to leave pets or children in parked vehicles.
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NHRC issues notice to Bihar government over 100 children falling ill after
consuming mid-day meal

https://www.thehindu.com/news/national/bihar/nhrc-issues-notice-to-bihar-government-
over-100-children-falling-ill-after-consuming-mid-day-meal/article69521475.ece
The cook allegedly served the food to the children after removing a dead snake from it

The National Human Rights (NHRC) on Thursday (May 1, 2025) issued notice to Bihar
government over an incident in which more than 100 children fell ill after consuming
mid-day meal in a government school in the Mokama area of Patna on April 24.

Reportedly, the cook served the food to the children after removing a dead snake from
it. News about the children falling ill after eating the food reached the villagers, who
blocked the road to stage a protest.

Observing that the incident raised serious questions about human rights violation, the
Commission has issued notices to the Chief Secretary, Government of Bihar, and the
Senior Superintendent of Police, Patna, Bihar, calling for a detailed report in the matter
within two weeks. The report is expected to include the health status of the children.
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NHRC issues notice to Bihar govt police over food poisoning incident at
Patna school

https://www.theweek.in/wire-updates/national/2025/05/01/des16-nhrc-school-
foodpoisoning.html

New Delhi, May 1 (PTI) The NHRC on Thursday said it has issued notices to the Bihar
government and the senior superintendent of police of Patna over reports that more
than 100 children fell ill allegedly after consuming mid-day meal at a government school
in Mokama area in Patna district.

"Reportedly, the cook served the food to children after removing a dead snake from it,"
the National Human Rights Commission (NHRC) said in a statement.

The report, sought in two weeks, is expected to include the health status of the children,
it said.

The NHRC said it has taken "suo motu cognisance of a media report that more than 100
children fell ill after consuming mid-day meal in a government school, in the Mokama
area of Patna in Bihar on April 24".

The Commission has observed that the content of the report, if true, raise a serious
issue of violation of the human rights of the students.

The NHRC has issued notices to the chief secretary of the Government of Bihar and the
Senior Superintendent of Police, Patna, seeking a detailed report within two weeks, it
said.

According to the media report, carried on April 25, about 500 children had consumed
the mid-day meal.

"The news about the children falling ill due to the consumption of the mid-day meal led
to the blocking of the road by the protesting villagers," the statement said.
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NHRC issues notice to Madhya Pradesh government over police inaction in
finding a missing girl

https://www.thehindu.com/news/national/madhya-pradesh/nhrc-issues-notice-to-
madhya-pradesh-government-over-police-inaction-in-finding-a-missing-
girl/article69521492.ece

Over 3,400 women and girls missing in the State over the last three years, as per MP
Police data

The National Human Rights Commission (NHRC) on Thursday (May 1, 2025) issued
notice to Madhya Pradesh government over an incident in which police has failed to find
a six-year-old girl who went missing from an underbridge in Koh-e-Fiza area in Bhopal,
18 days ago.

According to media reports, the girl's homeless mother with eight children suspects the
involvement of one of the relatives in the disappearance of her daughter, but the police
are not conducting a fair investigation, and no arrests have been made yet.

The Commission also noted reports that showed that this is not just one case of
disappearance, as over 3,400 women and girls have gone missing in the State during
the last three years, as per the data of the Madhya Pradesh Police. Also, the CCTV
networks in the State are patchy, rapid-response teams are missing in action, and there
is no coordination between the units. A drive under the name ‘Operation Muskan’
launched last year by the State police to rescue and rehabilitate the missing girls has
not shown any results.

Observing that the incident raises a serious issue of violation of human rights of the
minor girl and her mother, the NHRC had issued notices to the Chief Secretary and the
Director General of Police, Government of Madhya Pradesh, calling for a detailed report
in the matter within two weeks.
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NHRC notices to MP govt, DGP over police 'inaction’ in finding girl who
went missing from Bhopal

https://www.newindianexpress.com/nation/2025/May/01/nhrc-notices-to-mp-govt-dgp-
over-police-inaction-in-finding-girl-who-went-missing-from-bhopal-2

Reportedly, this is not just one case of disappearance, as over 3,400 women and girls
have gone missing in the state during the last three years, as per the data of the
Madhya Pradesh police. NEW DELHI: The NHRC on Thursday said it has issued
notices to the Madhya Pradesh government and the state's police chief over reports that
even 18 days after a six-year-old girl went missing from an underbridge in Bhopal,
police have "no answers".

Reportedly, this is not just one case of disappearance, as over 3,400 women and girls
have gone missing in the state during the last three years, as per the data of the
Madhya Pradesh police.

"Allegedly, the CCTV networks are patchy, rapid-response teams are missing in action,
and there is no coordination between the units," the National Human Rights
Commission (NHRC) said in a statement.

The rights panel said it has taken suo-motu cognisance of a media report that even after
18 days since the girl went missing from an underbridge in Bhopal's Koh-e-Fiza area,
police have "no answers".

"Reportedly, the missing girl's homeless mother with eight children suspects the
involvement of one of the relatives in the disappearance of her daughter, but the police
is not conducting a fair investigation, and no arrests have been made in the matter to
date," the statement said.

The commission observed that the contents of the news report, if true, raise a serious
issue of violation of human rights.

Therefore, it has issued notices to the chief secretary and director general of police of
Madhya Pradesh, seeking a detailed report in two weeks, the rights panel said.

According to the media report, published on April 25, a drive under the name of
"Operation Muskan" launched last year by the state police to rescue and rehabilitate the
missing girls "has not shown any results", the commission said.
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NHRC Probes Mid-Day Meal Fiasco After Snake Found, 100
Children Fall 11l

https://www.devdiscourse.com/article/headlines/3366054-nhrc-probes-mid-day-meal-fiasco-after-
snake-found-100-children-fall-ill

Over 100 children fell ill after eating a mid-day meal contaminated with a snake in Bihar. The NHRC
has taken notice, issuing notices to Bihar's Chief Secretary and Patna's Senior Superintendent of
Police for a detailed report on the incident within two weeks. he National Human Rights Commission
(NHRC) of India has initiated an investigation following reports that more than 100 children in Patna's
Mokama area fell ill after consuming a mid-day meal at a government school contaminated by a dead
snake. The NHRC has issued notices to Bihar's Chief Secretary and the Senior Superintendent of
Police in Patna, demanding a comprehensive report on the incident, including the current health
status of the affected children, within two weeks. The incident, which reportedly involved about 500
children consuming the tainted meal, sparked protests as villagers blocked roads, demanding
accountability for the lapse in food safety standards.
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NHRC takes suo motu cognizance of Bhopal missing girl case,
seeks report from MP Govt

https://www.aninews.in/news/national/general-news/nhrc-takes-suo-motu-cognizance-of-bhopal-
missing-girl-case-seeks-report-from-mp-govt20250501192537/

New Delhi [India], May 1 (ANI): The National Human Rights Commission (NHRC) has taken suo motu
cognizance of a media report that even after 18 days, there has been no breakthrough in the case of
a six-year-old girl who went missing from an under-bridge in Koh-e-Fiza area in Madhya Pradesh's
Bhopal.

The Commission has issued notices to the Chief Secretary and the Director General of Police (DGP)
of Madhya Pradesh, seeking a detailed report within two weeks, as per an official release.

Reportedly, the missing child's mother, a homeless woman with eight children, suspects the
involvement of one of the relatives in the disappearance of her daughter. But the police is not
conducting a fair investigation, and no arrests have been made in the matter to date, the release said.

It further added, "Reportedly, this is not just one case of disappearance, as over 3,400 women and
girls have gone missing in the State during the last three years, as per the data of the Madhya
Pradesh police. Allegedly, the CCTV networks are patchy, rapid-response teams are missing in
action, and there is no coordination between the units."

"The Commission observed that the contents of the news report, if true, raise a serious issue of
violation of human rights. Therefore, it has issued notices to the Chief Secretary and the Director
General of Police, Government of Madhya Pradesh, calling for a detailed report in the matter within
two weeks," the release read.

According to the media report, carried on April 25, 2025, a drive under the name 'Operation Muskan'
launched last year by the State police to rescue and rehabilitate the missing girls has not shown any
results, the release further added.

Meanwhile, reacting to the Bhopal minor girl's missing case, Bhopal Commissioner of Police
Harinarayanchari Mishra said that a Special Investigation Team (SIT) was probing the matter.

According to police data, the incident of the minor girl going missing happened on the intervening
night of April 5 and April 6 at around 2 am. The case was registered in the matter on April 22 under
Section 137(2) (Punishment for Kidnapping) of the Bharatiya Nyay Sahita (BNS). (ANI)
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NHRC takes suo-motu note as 100 kids fall ill in Patna due to mid-day meal

https://www.business-standard.com/india-news/nhrc-takes-suo-motu-note-as-100-kids-
fall-ill-in-patna-due-to-mid-day-meal-125050100350 1.html

The Commission has observed that the contents, if true, raise a serious issue of
violation of the human rights of the students

The National Human Rights (NHRC), India has taken suo motu cognizance of a media
report that more than 100 children fell ill after consuming mid-day meal in a government
school, in the Mokama area of Patna in Bihar on 24th April, 2025. Reportedly, the cook
served the food to the children after removing a dead snake from it, as per a release.

The Commission has observed that the contents, if true, raise a serious issue of
violation of the human rights of the students. Therefore, the Commission has issued
notices to the Chief Secretary, Government of Bihar and the Senior Superintendent of
Police, Patna, Bihar, calling for a detailed report in the matter within two weeks. The
report is expected to include the health status of the children.

According to the media report, carried on 25th April, 2025, about 500 children had
consumed the mid-day meal. The news about the children falling ill due to the
consumption of the mid-day meal led to the blocking of the road by the protesting
villagers.
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NHRC Urges 11 States To Act On Heatwave Risk, Protect Vulnerable
Populations

https://www.freepressjournal.in/india/nhrc-urges-11-states-to-act-on-heatwave-risk-
protect-vulnerable-populations

Highlighting NCRB data about the reported deaths of 3,798 persons between 2018 to
2022 due to heat and sun strokes, the Commission has emphasized the urgent need for
integrated and inclusive measures.

In view of the heatwaves during summer particularly in the northern, central and
western parts of the country, the National Human Rights Commission (NHRC) has
asked the 11 states to take immediate preemptive measures to protect the vulnerable
people especially economically weaker sections, outdoor workers, the elderly, children,
and the homeless, who are at risk due to the lack of adequate shelter and resources.
Highlighting NCRB data about the reported deaths of 3,798 persons between 2018 to
2022 due to heat and sun strokes, the Commission has emphasized the urgent need for
integrated and inclusive measures.

he Commission in a letter to the Chief Secretaries of Punjab, Haryana, Uttar Pradesh,
Bihar, Jharkhand, West Bengal, Odisha, Andhra Pradesh, Telangana, Maharashtra, and
Rajasthan, has called for provisioning of shelters, supply of relief materials, amendment
of working hours and availability of standard procedures for treating heat-related
illnesses.

In its communication to the States, the Commission has reiterated the NDMA guidelines
to mitigate the impacts of heat waves, which include:

« Establishing and implementing standard procedures for treating heat-related ilinesses
and treatment protocols;

» Supply fans, cool roof materials, and ORS sachets to families in informal settlements
and labour colonies; and

* Amend working hours, provide shaded rest zones, hydration support, and encourage
the use of protective clothing.

These states have been asked to submit action taken reports to protect the lives of
those vulnerable to heat waves as per existing Standard Operating Procedures (SOPs)
or guidelines issued by the National Disaster Management Authority (NDMA) to States
to mitigate the impact of heat waves.
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Snake Found In Mid-Day Meal, Children Forced To Eat It; NHRC Steps In

https://www.news18.com/india/snake-found-in-mid-day-meal-children-forced-to-eat-it-
nhrc-steps-in-ws-dI-9320331.html

The NHRC of India took note of a dead snake found in a Mokama school's mid-day
meal, causing over 100 children to fall ill. Notices were issued to Bihar officials for a
report

The National Human Rights Commission (NHRC) of India has taken suo motu
cognisance of a media report revealing that a dead snake was removed from a mid-day
meal at a government school in Mokama, Patna. According to a Business Standard
report, over 100 children reportedly fell ill after consuming the meal on April 24.

The Commission noted that if the report is accurate, it raises serious concerns about the
violation of the students’ human rights. Consequently, the Commission has issued
notices to the Chief Secretary of the Government of Bihar and the Senior
Superintendent of Police, Patna, requesting a detailed report on the incident within two
weeks, including the health status of the affected children.

A media report dated April 25, as per Business Standard, revealed that around 500
children had consumed the mid-day meal. After falling ill, over two dozen children were
admitted to Mokama’s referral hospital for treatment, while two others were treated at
the Barh sub-divisional hospital.

In response to the incident, locals blocked NH31, demanding action against the school
management. Witnesses claimed the children began vomiting and feeling dizzy after a
snake fell into the food. However, doctors found no trace of poisonous substances in the
children’s system. SDM Subham Kumar has assured a thorough investigation into the
matter.

Villagers reported that more than 100 children had consumed the food, resulting in
dozens falling ill at the Upkramit Madhya Vidyalaya Government School in Mekra
village, Mokama block. The children reportedly experienced dizziness and vomiting,
causing chaos throughout the village. They claimed that a snake had fallen into the
food, which was then removed before they were forced to eat it. According to reports,
when some children refused to eat the contaminated food, they were intimidated into
doing so.

According to the children, after serving the contaminated food, the teachers reportedly
locked the school and fled. The village of Mekra was in turmoil, prompting the police to
arrive and transport all the children to the hospital for treatment.
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Take 'preemptive measures' to protect vulnerable people from heat: NHRC
to 11 states

https://timesofindia.indiatimes.com/india/take-preemptive-measures-to-protect-
vulnerable-people-from-heat-nhrc-to-11-states/articleshow/120803234.cms

NEW DELHI: In view of rising temperatures, the National Human Rights Commission
(NHRC) on Thursday asked authorities across the country to take measures to protect
the most-vulnerable sections of society from the dangers of heatwave conditions.

The commission said National Crime Records Bureau data shows that 3,798 people
reportedly died between 2018 to 2022 due to heat and sunstroke. The number of deaths
was high in 11 states, including Uttar Pradesh, Maharashtra and Bihar.

In view of heatwaves particularly in the northern, central and western parts of the
country, NHRC has written to these 11 states, asking them to take immediate
preemptive measures to protect vulnerable people, especially economically weaker
sections, outdoor workers, the elderly, children and the homeless.

The commission has also asked them to make adequate arrangements for shelters and
relief material, amend working hours and ensure standard procedures for treating heat-
related illnesses. NHRC has sought action-taken reports on measures implemented
from the 11 states — Punjab, Haryana, UP, Bihar, Jharkhand, West Bengal, Odisha,
Andhra Pradesh, Telangana, Maharashtra, and Rajasthan.

NCRB data from these states shows that they account for 3,566 of the 3,798 deaths
reported between 2018-2022. In UP, 508 people died of heatstroke, it was 470 in
Maharashtra, 467 in Bihar and 466 in Telangana.

In its letter to the states, the NHRC mentioned the National Disaster Management
Authority’s guidelines to mitigate impacts of heatwaves. Besides standard protocols for
treating heat-related illnesses, the guidelines also call for activating public spaces such
as schools, anganwadi centres and community halls with adequate ventilation, fans,
drinking water and basic medical supplies.

Fans, cool roof materials and ORS sachets must be provided to families in informal
settlements and labour colonies, the NDMA guidelines state. For workplaces, it calls for
providing shaded rest zones, hydration support and encouraging the use of protective
clothing.

Between 2013 to 2022, the highest number of deaths — 1,908 — due to heatwaves
was reported in 2015 followed by 1,338 in 2016 and 1,274 in 2019, according NCRB
data on deaths for all states and UTs due to heatwave shared by the govt in Parliament.



%\% IBC24, Online, 2.5.2025
¢

Page No. 0, Size:(0)cms X (0)cms.

-
R L

NATIONAL HUMAN
RIGHTS COMMISSION

IBC 24

TATTSARAT 3 7Y e &t Foradr R IR iR Steiidl & Aifed
IRt fosar

https://www.ibc24.in/country/nhrc-issues-notice-to-govt-dgp-over-inaction-of-mp-police-
3052705.html
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https://hindi.theprint.in/india/nhrc-issues-notice-to-government-and-dgp-over-inaction-of-mp-
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